THE ESSENTIAL GO’\/lMODITII:.S ’(AMENDMENT)
ACT, 1986 ' ' . -

;' ;"‘-; “_f.,;:.._f' S [8th September 1&38] -

An Act fULthI to amend the Essential Commodities Act, 1955

e}_,ubhc of India as- follows:—
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Bs it enacted by Parhament in the ’[‘hlrty~seventn Yeax qf the -

Government, authorised in thig behalr bv the Government conce1 ned” shall .~ v

10 of i985,

i 5 Thzs Act may be called the Essential Commodities (Amendf_ _
'ﬁtle . ment) Act, 1986. e
Substi- 2. For section 6E of the Esqentlal Commodatles Act }955 (heremafter»
tution of referred to ags the prmcxpal Act), the followmg sectlon snall be substltutcd ,
new sec- - namely — . .
. .tion for
. section -
Barot - “GE. Whenever any essential commbdlty is seized in pursuance of
jurisdie- . . 'an order made under section 3 in relation. thereto, or any"package,
" tionin : ‘covenng or: eceptacle in which such essential oommodxty is found, or -
certain© . - any ‘animal, vehicle, vessel or .other conveyance used in carrying such
ceges. - essential commodlty is seized pending confiscation under section GA,
~ the Collector, or; as the case may be, the State Government concern-
ed under section 6C shall have, and, notw1thstand1ng anything to the
" eontrary contained in any other law for the time being in force, any
- court, tribunal or other. authority shall not. have, jurisdiction to make
r% -orders with' regard to the possession, delivery, disposal, release “or
" dletribution nf such essential commndity, package, covering, racep—
tacle, animal, veh;cle vessel or othpr conveyance ,
- Amend.- . . _
o zzgto:{,, . (a) for the words “six per cent”, at both the places’ where
' - they .occur, the words “fifteen per cent” shall bhe substituted'
(b) after the words “‘ag an arrear of land revenue” wherever -
“they occur, the words, “or as a public demand” shall be 1nserted '
'Am'epd_ . 4. In section: IZAA of -the prm_clpal Ac», in ;;ub*sectlon 1), in clause
ment of - (e), after the words “an offence under this Act”, the words “or upon a . -
section. - - tcmplaint made by an officer of the Central Government or .a State



